
                                    

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No. 384/2021 
GR Case No. 600/2021 

Under Section-457/380 of IPC 
 
 

ORDER 

03.04.2021 

Ld. Advocate of the petitioner filed hazira. 

Case diary is received from the Investigating Officer. 

Heard both the sides and perused the case diary 

carefully.  

On perusal of the entire case record, it disclosed that the 

instant prosecution case sets in motion against the 

accused named Md. Haider Ali on filing an ejahar by the 

informant Sri Dhiraj Kumar Thakur on 21.02.2021 

alleging inter-alia that on 20.02.2021 at night some 

unknown culprit had criminally trespassed into the Shiv 

Mandir situated at Ganeshghat by breaking the lock and 

stolen away some articles which are required for regular 

rituals Accordingly, Tezpur PS Case No. 384/2021 was 

registered u/s-457/380 of IPC.  

On careful perusal of the case diary, it also disclosed that 

the investigating officer has apprehended the accused 

person named Md. Haider Ali and produced before the 

court on 22.02.2021 and thereafter, he was allowed to 

go on police custody for a period of 02 (Two) days and 

consequent to that on 24.02.2021 the said accused again 

produced before this court after completion of 02 days 

police custody and since from then he is languishing in 

judicial custody. 

On scrupulous perusal of the case diary, it disclosed that 
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the I/O during investigation recorded the statement of 

almost all the material witnesses. More also, since from 

21.03.2021 the I/O has failed to make any investigation 

in connection with this case. The investigation is pending 

at advance stage.  

I have meticulously considering the statement of the 

witnesses and the entire case diary. At this stage without 

entering in the merits of the entire alleged occurrence 

this Court not finds any direct evidence against the 

accused except suspicious apprehensive statement of 

witnesses against the accused person. It very much 

evident from the case diary that the I/O had lastly 

investigated the matter on 21.03.2021 and failed to 

collect any direct implicating materials against the 

accused person. Therefore, considering all the aspect 

this Court finds sufficient ground to allow the bail 

application of the accused. Above all, the release of the 

accused from the judicial custody shall not hamper or 

temper of the investigation. Accordingly, considering his 

period of detention in judicial custody and the materials 

available on record, accused Md. Haider Ali is allowed to 

go on bail of Rs. 25,000/- (Rupees Twenty Five 

Thousand) only with one surety of like amount and 

failing of furnishing the surety the accused shall remain 

in judicial custody as fixed earlier. In the event of his 

from the judicial custody, the accused shall comply with 

the following conditions:-    

(i) The accused shall not hamper or temper the 

investigation of the I.O.  

Page Cntd……. 

 

 



                                    

03.04.2021 

  
(ii) The accused shall not leave the local jurisdiction 

of the Court without prior permission of the O/C 

Tezpur PS.  

(iii)  The accused shall co-operate with the I/O till the 

I.O concludes his investigation.  

(iv)  The accused person shall not repeat similar 

offence. 

Return back the case diary to the I/O accordingly. 

 

 

      Sri N. J. Haque 
          Chief Judicial Magistrate 

                                              Sonitpur, Tezpur 


